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     O  R  D  E  R 

 

30.08.2019 -  Learned counsel for the Appellant submits that parties have 

settled the matter and application u/s 12A has been filed before the Adjudicating 

Authority for withdrawal of application filed by the Applicant – ‘IL & FS 

Engineering and Construction Co. Ltd.’  The Adjudicating Authority has heard 

and reserved the order and is likely to pronounce judgement. 

 In the circumstances, we adjourn the matter for a week.  It is expected 

that the Adjudicating Authority will pass appropriate order in the meantime. 

 Post the case for ‘orders’ on 11th September, 2019. 
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